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: ; / IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
e NEW DELHI

2387 /1992
o.A. No. l”

DATE OF DECISION__"- 08.19939

Shri FP.C.Sharma Petitioner

ghri B.J.MALVANIA Advocate for the Petitioner(s)

Versus
Union of Incdia & others R@spondcnt

Mre. Maninder Kaur Advocate for the Respondeni(s)

e

:COR AM

The Hon'ble Mr. J.P.SHARMA, Member (J)

'rhe Hon'b‘c Mr. Q.G!'QU.:JA(VMRAP ’ Member ’\H:

Whether Reporters of local papers may be allowed to see the Judgement :
To be referred to the Reporter or not ?

Whether their Lordships wish to see¢ the fair copy of the Judgement 2
Whether it needs to be circulated 1o other Benches of the Tribunal ?

it i

JUDGE™ENT
This judeement was pronouncec by Hon'ble Mr, )

T D SharTma \ o ) | ;
~-A-P-a"'c:m¢-, memt"r.ff (3, (o-v"o-j) .

In this application the applicant has sousht
redressal of his srievance asainst non-payment of

A

salary from J.1989 3rd gus 39 and

alary from 1.9,1989 to 3rd Augsust, 1989 anc non-payment

- cribhalats o - > m { 0

f subsistance allowance fmm 1st November, 1991 upto the
present period, When the matter came hefore this bench en

104k Sentembe 1 "y 1 t
S Ll epltemi L / e g 2 L . -
raen -+ er, 1992, he councel appearing for the appli-

ard Aid  nat srase T :
cant did not press for the relief for payment of salary



,for the aforesaid period and that relief yas cdeleted from
the relief clause, The only relief claimedrby fhe applicant
in this application is that he should he paid subsistance
allowance with effect from 1.11.199% upto the precent peri od
alonz with 18% interest per annum., The notice was issued to
the respondents and theresponcents saicd that the reply has

ﬁ been filed only today in the reaistry, but the same has not

come on the record,

L We hearcd t he applicant in person and the learned
—— Mr.Maninder Kaur for the responcents, A cheque of

fis, 58,604 (Rupees fifty eieht thousand six hundred and four
only) cated 06.8.1993 has been celivered to the applicant,
The applicant has nopther grievance except that he should

be congicerecd for payment of ‘interest on the aforesaicd amount,
becadsa of unexplained delay by the respondents, In any
case,’ the subsistance allowance to a suspended employee-

and his family during the period of suspension continues.

It is the minimum allowance that is requ ired for the lively :

hood of the suspended employee, The applicant is, t herefore, E

‘also entitled to the interest at the rate of 10% on the

amount with monthly breaks. The responcents are directed to
pay the same after coggigﬁgag the same within a period of

three months from the date of receipt of this orcder., The

7))

counsel for the responcdents submits that the applicant has

been reinstated in service and being paid regular pay and

allowances, This applicétion is cdisposed off accordingly,
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